
Md. SarafatAli Vs State of Assam

Misc (Crl) Bail Case No 539 of 2022

(Present: N. Goswami, Addl. Sessions Judge (FIC), Sonitpur, Tezpur.)

ORDER
L3-L2-2022

This is a petition filed uls 439 of CrPC with prayer

for an order to release accused Nijamuddin & Monoruddin

on bail, in connection with Tezpur PS Case No.1057/2022,

u I s 37 9 I 3421 326 I 307 I 3s4 I 323 I 294 I s06 I 34 of I PC.

The called for case diary has been received.

I have heard the learned Counse! for the accused

and also the learned Addl PP for the State.

The facts of the case, in briefi, are that on

16-10-2022 an FIR was lodged by one Rekha Rana at the

Borghat Out Post under Tezpur PS stating therein that the

accused persons named in the FIR, namely, Mahiruddin,

Nijamuddin, Maniruddin, Swarifuddin and Sajida Khatun,

committing theft of the bamboo tree from the backyard of

the informant's house. On the date of lodging of the ejahar

at about LZ noon, when the accused persons were

chopping bamboo tree at the informant's land, the-

informant went to prevent them. Thereupon, the accused

persons cordoned her and stabbed in her head with a

sharp weapon. They also scuffled with the informant and

touched her private parts. The accused persons also tried

to pull the informant towards their house. When the

informant's sister Narmada Devi and brother, Nagesh
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Kukmar came and prevented the accused persons from

doing so, the accused persons also assaulted the brother

and sister of the informant and rebuked them using

obscene language.

Based on that ejaha; Tezpur pS Case

No.10522022 was registered u/s 3791342132G130713541

32312e41s06134.

The learned Counsel appearing for accused has

submitted that the co-accused had been released on bail

after perusal of the case diary and hence, accused

Nijamuddin and Monoruddin also deserves to be released

on bail. The record reveals that these two accused persons

are in custody since 12-L0-2022. They have compteted

more that 22 days in custody. The order dated 23-LL-2022,

granting bail to the co-accused, reveals that the victim cum

informant of this case suffered simple injuries which are

caused by blunt weapon and there is no evidence to show

that any sharp cutting weapon was used.

Considering all these aspects, as well as the

length of detention of the accused in custody, accused

persons namely, Nijamuddin and Monoruddin are allowed

to go on bail of Rs.30,0001- each with two surities of like

\ amount to the satisfaction of the learned Eleka Magistrate.
\

_ _ " _\ The bail shall be subject to the conditions that:

ffi, i) the accused shalt co-operate with the

IO as and when required;
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ii) the accused shall not make any

inducement, threat or promise to any

person acquainted with the facts of this

case so as to dissuade him from

disclosing such fact to the Court.

Inform accordingly.

Return the case diary in sealed envelope.

With this order, this Misc. (Crl.) case stands

disposed of. tdJ;,n'/
Addl. Sessions Judge (FfC),

Sonitpur, Tezpur


